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0 	
. 	L.LL?........ .....Applicant(s) 

Versus 

... 	u4p.. :\1't' .. ... Respondent(s) 

Sr. No. I Date 
	

Order with Signature 	 . 
S 

1. 	• 2. 92 
	

Admit. Issue notice to the respondents to 

show cause within four w eeks from the date of recelpt of 

the notice as to Why this application should not be allowed. 

Requisites aretaid to have been filed.Office to'verify and 

issue. 

Call on 27 .4 .92 for further orders on the 

questiTn of Service of notice etc.. 	1 

Vjc.Cha irman 
PMI 
	24.11 .4 
	in view of the selection of Resoondent 4 in 

pursuance of the order of this Court dated 30.4.91, 

keeping in view his rendering service in the depart-

ment for 22 years and thepondent 4 havingbeen 

selected to the existing post as E.D.B.?.M., we.find 

no merit in the grievance made by this applicant. The 

application is dismissed. No costs. 
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